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GOVERNMEN'I' OF' KERALA

l'isheries snd Ports (B) Deprrtmetrt

. NOTIFICI(IION

G. o. (P) No. I 8/20t8lF&pD.
Du te d, Th i ruva nu n lhapu rain, lst Saptember 2018

l6th ('hingam, I194.

S. R. O. No. 6231201t.-.ln exercise of the powers conterred by
sub-section (l) and (2) of section 24 of the Kirala Marine Fishinc
Regulation Acr, 1980 (10 of l98l), and in supersession of thi
Ktrala Marine F'ishing Regulation Rules, 1980 issuerJ un<ler G. O. (Ms.)
No. l4l/80/F&PD dated 29th November, 1980 except as respects things
done or <imitted to be dotre before such supersessi<rn and p'ublished as
S.R.O. No. ll4l/80, the Government of Kerala hereby make the following
rules. namelv:-
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Rur-rs

l. Short title und commencement..-(l) These rules may be called
the Kerala Manne Fishing Regulation Rules, 2018.

(2) 'l'hey shall come inro lbrce at oncc.

2. Deliniti<t s. -ln these rules, unless the conlext otherwise requbes:-

(a) "Acl" means the Kerala Marine Fishing Rcgulation Act, 1980
(10 of | 981);

(b) "Aniticial reet" means a marine area created anificially and
demarcated by a notification for providing habitat to facilitate lish breeding
and lbraginB;

(c) "Forlri" means a tbrm appended to these rules;

(d) *l.OA" means Length Over A-tl-of a fishing vessel,

(e) "Mechanized lishing vessel" means a fishing vessel capable
with mechanical means lbr propulsion and hauling the gear;

(t) "Naval architect" means a pergon who has secured B.Tech.
Degree in Naval architecture front a recognized University or equivalent;

(g) "Section" means a section of the Act.

). Regulutton, Restriction or Prohibitittn on Fishing Vessel.-(l)
Fishing in any specilied area by suoh class or classes of fishing vessel is
prohibiled under clause (a) of sub,section (l) of s€ction 4, namely:-

(a) I rshing vessel wirhour colour coding;

. (b) Fishing vessel without providing crew details;

(c) lrisling vessel beyord litb ryan as ordered by tlrc Govanrment; r )

(d) Meehanised fishing vessel without Very High Frequenoy
Marine Radio;

(e) lrishing vcsel having more than 20 meter LOA,
(t) New typ€ oi fishing vissel without prior approvat;

(g) Mcchanised fishing vessel obtained registration after the
date of publication of these rules:

Provided rhal rcplacemem of the one, instead of the cxisting
registered on€ after obtaining prior approval shall be excludcd.



. (2) F'ishing in any specitied area by such class tr clasxs of fishing
vessel may be regulared under clause (a) of sub-section t I ) of section 4l
namely:

(a) Mechanised inboard tishing vessels regislered after
three months from rhis dare, wirhour taciliiies fbr kirchin, loiler and
sleeping berth;

(b) l'ishing vessels withour adhering the length and horse
powcr ratlo registered three months aftcr the ddte of puhlication of.these
rules as shown in the table below:

TeBLr

LOA ol'.lishing .vasse! Muximum ulktwublt llorse power

Up to 15 Meter

l5 17.5 Meter

17.5 . 20.0 Mercr

140 Hl,

200 ItP

250 Ht,

(c) Mechanised tishing vessel wirhout Vcssel liacking Device
or Autonratic ldenritication System aller onc year lionr thc date of
publicalion of thesc rules;

(d) Mechanise<l. fishing vessel withour Holographic Rcgisrration
Plate (HRP) atlcr one year liorn this darc;

(c) Fishing vessel without navigational, lit'e saving antl fire
lighting apptiances:

(f) Fishing vcssel without eenitied syrang or cngine driver;
(g) Fishiug vessel with crew of below eightecn years;

(h) Fishing vesscl without insurance coveragc lirr its crew;
(i) F ishing vcsscl rnadc up ol' Marine plywoorJ allcr five

years fiom the date of publication of thest rules:

(J) Fishing in any speciticd area wirhiu J0 Mcrer dcprh oll.ihe
soast of Kollemkode to Paravoorpozhikara and withill 20 Merer deoth ofl.

. 
thc coast of Paravoorpozhikara to Bengararnanjeswaranr by Mechanized

' tishrng vcssel is prohibited under clause (a) of subsection ( l)"uf section 4.
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(.1) l:rrtr! or' lishing within any specit-rcd area by a tishing vessel
which do n()l posscss a valid licencc iigm rhc authorizcd oll'icer is
prohibite<i undct elausc (a) of'sub-scction (l) of sectiou 4:

Provided tlrirr, such vessel without a licence can usc the notificd entry
channel r.rl polls and tishing harbour tirr innucent passage with prior
pel'tnission aficr rcmitting a special pennit tce of rupees tiliy thousand
annually:

Provided lu her thal, such tilhiug vesscl shall be a regisrered one
littcd with eithcr Autoruatic ldentilication Systeln or vessel tracking device
alld Very lligh l.rcquency Marine Radio:

Provided also thal nothing conraincd in this sub-rule shall prevent thc
passage of a lishing vesscl under distrcss through thc specified area.

4. Rcgulurun on lishing geur. (l) Irishing in any spccilied area by
such kind ol fisbrng gcar is prohibited under clause (d) of sub-section (l)
of scctitxr -1, rranrcly:

1a) l)urse-scine:

(b) l,clagle rrawl;

(c) Ivl id warcr rrawl;

(d) flull trawl or Pair rrawl;

(c) Ncw type of tishing gear without prior approval.

(2) llalrrrg regard to the mattcni relbrred to in sub-section (2) of
seotion 4 tishiug in any specilied area by bottom trawl is prohrbited f'rom
sunset to sunnse undcr clause (d) ol'sub-seotion (l) ol scction 4.

(3) |ishiug in any specilicd area by the fbllowing kinds of lishing
gear nlay be prohibitcd lbr such a period as notified by the Govemment .

uuder clausc ((l) ot sub-section (l) ot'section 4, namely,

(a) Rrng-scine;

( t)) IJ lt()m trawl.

(4) Fishing tionr an artit-lcial reef in any specilied area by using
all type ol'lishrng gear othcr thau harrd line is prohibited under clausc (tl)
of sub-sectirrn ( I ) ol scction 4.
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,-,* _-1t) 
Frshing in any specified area by trawl net, seine net, gi nel andonn net ln contravention ro the.dimension of gear and type'ina size of

$':*ilT"::ff" ff 1- " ptoh i bited, 
"d"; 

;fi; rii". i'J"'ol.*,", r, r

TesLe

Name of Gear r/arnat'ulttr Mini,mun

nune me:h s:e
(nun)

Mctximunt
Dimension

(hung length
und hung

depth)

Up" o.l
mesh

Trrwl nets

Fish/cephalopod
trawl net

Shrimp trawl ner

Seine net

Tmwlvala

Trawlvala

Mathivala/
Chalavala

Aiylavala

Ayakooravala/
Neymeenvala

Avolivala

Konchuvala/
Chemmeenvala

Chooravala

Koravala

Square

Square

Diamond

Diamond

J)

Anchovy seine nets Netholivala

Sardine/Mackerel Chalavala
serne net

25

l0

n
250mx50rn

600 nr x f{) 6

Glll neUDrift ner

Sardine net

Mackerel net

Seer fish net

Pomfret net

Prawn net

Tuna net

Croaker net

JJ

v)

104

126

38

80

q

Diamond

Diamond

Diamond

Diamond

Diamond

Diamond

Diamond

2000mx10m

2000 nr x l0 m
5000 nr x 18 m

5000 m x 18 m

20O0mxl0m

5000mx18rn

2000 nr x l0 m
t35t2021
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5. Regulation on Production' keeping and transportation of

.fiihing vesset and Jishing gear.-(l) The production' keeping and

transportation of fishing vessel in contravention to the prcvisions contained

in item (a) and (b) of sub'rule (2) of Rule 3 is prohibited uoder clause (e)

of suFsection (1) s€ction 4.

(2) The production, keeping and transportation of fishing gear in

contravention to the provisions contained in sub-rule(l) and (5) of rule 4 is

prohibited under clause (e) of sub-section (l) of section 4'

6. Prohibition of destructive fshing method.- (1) Fishing from

any specified area using such type of substance or rnaterial is prohibited

under clause (t) of sub-section (1) of section 4, namely:-

(a) dynamite or other explosive substance;

' (b) poison or noxious chemicals;

(c) artificial light with more than 12 volt in total'

. (2) Fishing from any specified area using any type of fishing

. gear or agglegating device made up of the following substance or material

is prohibited under clause (Q of sub-section (1) of section 4' namely:-

(a) Spadix, husk, leaf or other pan of any plant;

(b) Plastic material:

(c) Used neu

(d) Any other material as nray be notified in the Gazette.

7. Registration oJ.fishing vesse!.* (l) Every application for the

registration of a fishing vessel shall be in the form specified in the

Merchant Shipping (Registration of lndian Fishing Boats) Rules, 1988 and

shall be accompanied by a fee specified tbr each category of fishing

vessel in column (l) of the Table below corresponding to the entries iD

column (2). '



lt
Tegm

Category of Jishing
vessel based on LOA

Amount of .fee
(?)

(l)
(2)

Below 5 Meter

5 - 9.99 Meter

10 - 14.99 Meter

15 * 19.99 Merer

20 - 24.99 Meter

25 Meter and above

t00

300

2,s00

10,000

25,O00

50,000

(2) On rcceipr of an aoolicatinn ,,nrla. .,.k -.,^ ;Jj...---
officer shall, after makine ,;flTlioo 

*ao sub-rule (l)' the authodzed

fishins vesset ff EG,-- -,.^-" , -'1. ""glri? as he deems fit, register thefishing vessel or refuse r*i r", 
- "'.'$r'J ao 'e uccms rlt' r€glster the

,enrsai as ;";;;;;;; ffi:T:tT-|f T.o.e'such rcsisrration or
from the d"t" 

"f 
;";;;i o;"pilLnf"o" 

within a period of one month

*_ -..-,(3),.Wl"T 
rhe applicarion for registration ig refused the reaso'sror such rctusal shall be recorded- 

T 
*fir. ;d 

" ";;ilii" same alongwith the order of refusal shall be fumishj ,o ,fr" uiJfiJ"ri.-
(4) Wh'ere the aoolication of registration is not refused, acertificare of registration sh"u u"^ gx_r"d-;-ii"'tr_ *irned itr theMerchant Shipping (Registration 

"f 
i"ai_ ririirg Sr"irl fi;*, ,rsa.

(5) Every certificate df regisrration issued by the authorizedofficer shall be entered in a regrsrer kept by him in Form-I.
(6) The registration m11k assigned ro a vessel by the authorizedofficer and its name shall be displayei 

"; ;" ,;;#i'llc", or ror"and aft of the vessel.

^",,1.- 
L*":u 

?.r.lishing vessel.__( I ) Every applicarion for rhe granr
:i T:"* of : !+ins vesset unde.r seclron 6 ,h"li;;;;:; and shEuoc accompanied by such fee and sccurity rpcJil il ,i"'tut u"ro*for the due performance of the conditions of the liccnce.
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TesLe

Cutegory ol lishing
vessel based on LOA

Amount
(<)

o.f .fbe
Amount oJ securiry

to be .lurnished
(7)

(3)(2)(1)

Below 5 Meter

5 - 9.99 Meter

l0 - 14.99 Meter

15 - 19.99 Meter

Nil

200

2,000

Ni1

Nit

2,000

9,0004,500

(2) On receipt of an application under sub-rule (l), the authorized

officer shall, after making verification as per sub'section (4) of section 6

of the Act, grant or refuse such licence by an order. Such grant or

refusal, as thl case may be, shall be made within a period of one month
' from the date of receipt of the application. A licence granted under

sedion 6 shall be in Form-3.

(3) Where the application for the grant of licence is refused, the

reasons for refusal shall be recorded in writing and a copy of the same

along with the order of refusal shall be furnished to the applicant' On

refu;l of license, the security fumished and one half of the rimount of
fees paid by the applicant, shall be refunded to him.

(4) Every licence issued by the authorized offrcer shall be entered

in a register to be kept by him in Form-4.

9. Furnishing of information about movement oJ registered Jishing
vessel.ll'l The information to be fumished aboul the rnovemont of a

r€gister€d fishing vessel from the area of one port to the area of another

port. under section 10, shall be i! writing and be send by regist€red post or
delivered in person to the authorized o{ficer concerned and also to the
port officer having jurisdiction over the area where to such fishing vessel

has been moved before the vessel moves from the area of the former
port, if the movement is for a period of more than two months.

(2) ln other cases, ilformation about any type of movement of a
registered fishing vessel shall be entered through online mobil'e apps

named as Sagara envisaged by the Government.
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10. Returns to be made by dwner of'registeretl Jishing vetset._(l)
Every owner of a registered fishing vessil ,i"U fo-i.f, anfual retums tothe authorized officer before the ind of July in 

"very 
i,*i.i.t y"u, in

I Onn-f.

(2) On failure to submit the annual rerums by the owner of aregrstored fishing vessel, the security furnished shalj be liable to beforfeited and registration shall be liabli to be suspenJJ or cancelfeA.

,*,)r: ,,Toounlinq/S:i:ilc of .fishins vessel.-( I ) A fishing vessel
lmpounded or seized shall be under the control of the authorized offrcer
and shall be kept in any beihing place. The fuet pumf oi the uess"l
jlnou$ea or seized may be removed by the authorized officer with the
help of mechanical staff and handed ovei to the nearest .,orru"ni"nt om"eof the fisheries department to avoid forcible 

"r""p" 
of *u"t, ues.et f-_

custody.

(2) Disposal of seized fish and deposit of the prirceeds thereof
shall be in the manner prescribed under, Ruie 20.

, 12. Registration oJ Boat Building yard.l l) Every application for
the registration of a boat building yard under section 9A shall'be in Form6.

. (]) EveV application for the registration of the b,:at building yard
under sub-rule (l), shall be accompanied by the following i". -a r""_i y
deposit specified in the table below:

TeeLe

Category of
boat building yard.

Fee
(7)

Seurrity
Deposit

(?)

(3)(2)(l)
CaregoryJ (Capable for consaucrins

Fishing vessel up to lOm LOAI
Category-Il (Capable for consrructins

Fishing vessel up to l5m tOAf
Category-Ill (Capable for constructins

any rype of fishing vessel)

1,000

5,000

10,000

5,000

2s,000

50,000
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(3) Even/ application for registration shall he accompanied by a

copy of the ownership certificate or lease agreement of land for a

minimum period of 5 yean which is attested by a Gazetted Officer.

(4) Along with the applicatio4 the owner of the boat building yard

shall submit an undertaking that, all rhe statutory clearance from fire and
safety, electrical inspectorate, local bodies, labour, pollution control board
erc. shall be,obtainbd and provision for waste disposal facility shall he
made before the functioning of the unit.

(5) On rereipt of the application under this Rule, the authorized
officer after making enquiry as he deems fit, shall register the b-oat

buildrng yd and shall isiue a registration certificate in Form-7 or refuse

the aptlication for registration by an order. Granting of registration br
refusii as the case may be, shall be made within a period of one month
from the date of receipt of the application.

(6) In ganting or refirsing rcgisuation certificate under srb'section (5)

of section 9A, ttre authorized officsr shall have regard to the following
matters namcly,-

(a) The boat building yard shall have a minimum land area of
5 cents;

@) The owner of the boat building yard shall furnish
declaration in Form-8 for showing the purpose and use of the vessel;

(c) The boat building yard should be equipped with fire safety
system and filst aid facility;

(d) fire owner of the boat building yard, shall obtain iruurance
coverage to the life of the third party.

(?) The registration number and dark assiped t<i the boat building
yard by the authorized officer shall be displayed in a conspicuous place in
the boat building yard in the following manner:

KL OI - FBY. OI

Note:-|. The letters and numbers ii the registration number and mark
assigned to a boat building yard hdicate as. follows:

KL -- Kerala

0l - Thiruvanao0rapuram District

FBY -- Fishing Boat Building Yard

' 01 - Registration selial number
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uu.te-,iroTlf"#H:f" letters and numbers shall be black and the

3. Size of the lethickness. tters shall be t 0cm. in height and I .5cm. in

^c.:__ Itl,gu"r, ceflificate of registration issued by the aurhorized. orrrcer shall be entered in a. regisrer to be kept bV frirriin norm_S.
13. Funcdoninp ol the bo.at building yurd._Every owner of the

H"i;I* vard Gu'punue rhe rono;;; iJ"ii,r",ir'iJiirs iirncrioning,

(a) prior sanction shall 
-be 

.obtaioed from the authorized officer forne construction of a new vessel having 
^"* ,fr* 

-iiil"ter 
LOA. Forthis. a dectaration showing the purpos! -J;;#;J';essel sha' befumished by the owner:

(b) Approval .t,n:*:iql by a Naval.architect with respect tosea worthiness and fitness ol tlshrng vessel shall be obtained:
(c) The owner of a boat building yard shall furnish, an annualreport in Form_I0 ro the aurhorised 

"fi"'"i;;;;;r;nionth after thecompletion of every financiar year;

(d) On failure ," ,:bjr.,.lh" amuat. report in Form_I0 by the
l]t,illl9" hlt building yard, the security shali be liabte to be forfeitedor rne regisrration shall be suspended o, 

".n""li"j-i"-"ording to the, discrerion of the adjudicating oflicer:

. (e) No registered boat building. yard shal construct vessels other
H_,}r fi{".t purpose. Any conrravention in rhis regard shalt be liable tororrerture of the security or suspension or cancelatiJn oiilgist"ation.

,_ ,!4... Conltruction oJ'fishiyg v.esrel,;T!9 naval architecr shal eonduct
1To""tt:n. after the sages ofLaving oi t"er 

"na 
pi"nkiigloa ar the finarstage of the consrrucrion of fishing vessel and ,ir. o.gE JentRcate shalloe,maintained in a register by the owner of the yard to ensure that theconsruction is in adherence to the approved plan.

. 15. Inspection q/ boat builtting yurrl_The authorized officer may,effer and inspeo the boat buildinglard 
" ";tG;;ilJ, ono, no,,""and check whether the conditions specified 

"r" 
."ti.n"Jl. not. If theconditions are not satisfied, the authoized .fd; ,h.ii'r*";€ps ro rssue
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a stop memo at liite or give seven days time for rectifuing the defect' On

failure to comply with the coDditions' the authorized ofEcer shall close and

seal the boat building yard and report to the adjudicating ofrcer'

16. Renewal oJ Registration.-( 1) Every application for renewal of
registration of krat building yard under section 98 shall be made within

siity days prior to the exfiry of the certificate of registration and the:

procedures laiddown for new registration shall be complied vith'

(2) In case the application for renewal is made after the expiry of
such Oaie, the authorised officer may consider the application on payment

of additional fee of 50 per cent of the fee prescribed under sub-rule (2) of
rule 12 as enhanced rate.

l7 . Registration o!' Jishing net production urit'-( I ) Every

application-for the registration of a fishing net production unit under

section 9E shall be in Form-ll.

(2) Every application for the registration of the fishing net

production unit undii sub-rule (l), shall be accompa4ie'd by the fee aDd

security deposit specified in the Table below:

TnsLe

Categtry of .lishing net
production unit

Fee
(t)

Security
Deposit

(1

Srnall (up to 300 MT annual installed

capacity)

I:rge (more than 3OO MT aruual installed

1,000. 2,000

5,000 10,000

capacity)

(3) Every application ibr r€gistration shall be accompanied by a

copy of the ownership certificate or lease agrebment of .land for a

.ioi-u- period of 5 years which shall be attesred by a Gazened OIficer'

(4) On receipt of the application under this rule, the authorized

otfrcer after making enquiry as he deems fit, shall regisler the fishing net

production unit and shall issue a Certificate of Registration in Form-I2 or
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refus€ suph registration by an order. Such registration or refusal as thecase may be, shail be made within u p".iod,;;-;;;';lnn rro_ th" dur,of receipt of the application.

^ 
(5) In granting or refirsing regislration certificate under $rb-s€ctiotr (5)ot secrion 9E, the authorized 

"frici, st att t 
"u" 

i"fai"to rhe following. mafiers namely,*,
' (a) The fishing net production unit shall have a minimum landarea of 5 cents; 

*u! ''gu r.vs 
'

(b) The owner of the. fishing net produition unit shall fumish a
*3:,:"1 *::ing the particurars *ith;;J;;;;ffiJ;sh size or theproposed net to be produced:

(6) Every certiticate of registration issued by the authorizedofficer shall b€ entercd in a regrster to be kept in Fonn-I3;
(7) The resisrrar"i.llT*. 

ldgark ur.,ro; ,o;;" fishing nerproduction unit by the authorized officer sha]i be iisplayed in aconspicuous plaee in the unit in the following maniiea"iia"._
KLOI-FPU-OI

Note:-|. The letters and numbers in the registration number and markassigned to fishing net production 
"nit 

i"d;;i;;;'foil*.,_
' KL - Kerala

. 0l - Thiruvananthapuram District
FpU _ Fishing net production Unit' 01 - Regisrration serial number

2. The co.lour of the letters and numbers shall be black andbackground shall be yeltow:

3. Size of the letters and numbers sball bo l0 cm. in height and1.5 cm. in thickaess.

^*,^r-! _lrtOulrn of lishtng ner production unit._lll The aurhorized
lTll". ruy: enter and insp€ct the fishing net proauctiJri un,t at any timewrthout prior notice ard check whethlr tli 

"oJiti"ni .pecitied aresatisfied or not. If the conditions are not satisfi;;, il" 
"uulorir"a 

omr",shall take steps to issue a stop memo at site or give sevcn days time for
l3.5/2n2l
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rectifying the defect. On failure to comply with the conditions,
the authorized officer shall close and seal the fishing net production unit
and report to the adjudicaiing officer.

19. Renewal of Registratign. of .fifiing net production unit---(l)
Every application for renewal of registration of fishihg net production unit

under sectioa 9E shall be made within s rty days prior to the expiry of the

certificate oi registration and the procedures laid-down for new
registration shall be complied with.

(2) In case an application for r:newal is made after the eipiry
of such date the authoriied officer may consider the application on

payment of additional fee of fifty percent of the fee prescribed under

sub-rule (2) of rule 17 as enhanced fee.

20. Disposal oJ' seized fish/vessel/gear/muterial.{ I ) The seized

fish shall be auctioned immediately and the sale proc€eds shall be remitted

to the rev€nue head within next working day.

(2) If the seized fish is not in saieable or edible conditioq it shall

be disposed accordingly after recording the item wise quantity and other

details, if any, with reason for disposal.

(3) In case of any vessel, gear or other material seized, it shall

be taken into the separate stock of stores with proper record up to the

adjudication date and aftor that shall be released or auctioned and the sale

proceeds shall be remitted to thQ revenue head accordingly

(4) In case of illegal material, if any, seized shall be destroyed

after obtaining prior permission from the Joint Director of Fisheries of the

zone concemed.
; (5) In the case of boat building yard or fisbing net production unit,

it shall be attached and sold only after the issuance of notice to the person

concerned by registered post for 2 times, with an interval of not' more

than 14 days. If the notice is returned due to the non-reoeipt by the

person concemed, the notice shall be pasted on any gntrance of the unit.

21. Adjudication -(l) On receipt of a report from the authorized

offrcer under section 16, the adjudicating olficer shall issue notice thereof'

to the 'parties concgmed, directing them to file objections, if any, and to
appear beforc him for being heard on a ryecitied date which shall not be

later than ten days from the date of receipt of the report.
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(2) The adjudicatinq^oScer shalle.ygmine the objections filed bythe parties and hear them, if they 
"pp""i-#t* ii,n ;#. _ person or

T-.:tl a lawyer and pass appropriate orders. The a judicaring offrcer. shall observe the principles of natural justice 
"frff" 

i*rl"r'and disposingthe objections.

- 22. Appeal against orders refusing grant of rsgistrdtion orlicence.--{l) Any owner of the fishing *r'r"I uggri"u"aTy an order ofthe authorized officer relirsin
ricenceor,"n,ineir,","nlli;il?3ff,i"11,tri:::*ff *fi 

lfl.;days from the date of receior of sucliorder, p*f* ;-.;;, to the JointDirector of Fish€ries, Gove'mme:tt of Kerala, of the zone concemed.
(2) On receipt of an app,sal under sub_rule (l), the Joint Directorof Fisheries, Government of Ke.rala of the zone d*r* shall, affer

londucting 
such-enquiry as he deems nt anO aner giving-thJ appettant andthe authorized officer concemed an opportunity #ol,ir*o""lri"ff'olrl

such orders thereon as he deems fit.

23. 
.P_enalty.-lf the penalty j.mposed by the adjudicaturg officer under

:Tlion -17 
is not remitted by the person conceniei afte, ti" issuance ofnotice for twice with an interval of not more tnan ioui""o days, thevessel or any other asset of the person concemed ,iutt U" i"ir"O, ,oUand. disposed through public auctron and the sale proceeds sha beremitted to the revenue head of the departmeirr.

24' The fee payabre for the supply of copies of documents or ordersas per s€ctron 24(2) (l) of the Act sha{l be in accordance with the .

provisions of the Right ro Information Act, 200j. il;;" regarding
Jenderine 

of any service by any officer or authority *d;r;;, Acr shsllbe as proscribed. under the respectiv€ r-ules.

By ordei of the Governor,

K. R. Jyornn u,
Principal Secrerary to_Governotent.
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Explanatorl' Note

. (This does not form part of the notification, but is intended to indicate

its gbneral purport.)

In exercise of the powers conferred by sub-isection (l) and (2) of
Section 24 of the Kerala Marinb Fishing Rdgulation Act, 1980 (10 of 1981)

the Government of Kerala issued the Kerala Marine Fishing Regulation
Rules, 1980 vide G. O. (Ms.) No. l4l/80/F&PD dated 29-11-1980,
published as S.R.O No. 1141/80. However comprehensive amendments

were brought to the parent Act by the Kerala Marine Fishing Regulatio.n
(Amendmedt) Act,2Ol7 (Act 22 of 2017) and several new provisions
wer€ introduc€d. In the result, it became oecessary to make consequential

amendments in the existing rules as w,ell. Therefore, Govemment have

dpcided to issue fresh rules superseding the existing one, so as to carry
out the provisions of the Act.

. Ihis notification is iniended to achieve the above obiect.
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Fonu 2

, [See Rule 8 (l)]

FORM OF APPLICATION FOR
LICENCING OF FISHING VESSELS

I . Registration Number/Mark

2. Name and address of owner/s

3. Occupation of owner/s

4. Permanent residence address

5. Mobile No.

6. Aadhar No.

7. Name of the fishing vessel

8. Place of registratioo/Office with
which registered

9. Whether previously licensed and

, if so, No. of licence and period
for which licenced

10. Particulars o1'fishing vessel

(a) Length

(b) Breadth

(c) Draft

(d) Type of vessel

(e) Construction material of Hull
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. ll. Name of boar building yard where :

conslructed:

12. Year of corrstruclion

' 13. How and when acquired

, 14. Paniculars of Engine :

SI
No.

Engirn
Nurnber

Year of make Honepower Brand name

15. Parriculars of fishing gear : Tmwl lrterseirE N€/Gill N€r/
(tick whichever is applicable) Entangling NeVlonglin€/

. Handline/Trap/Others.

16. Details of AIS/Vessel tracking device :

17. Details of Navigational Equipments : GpS/Echo sounder/VHF. (Tick whichever is applicablel Marine podio/Signal lighr/
Signal fl aglNAVlC/Radar/

Rellector/Others ...........

18. Details of life savirrg appliances : Life Jacker.rlifbbuoy/

Radio beacon.

19. Base of Operation :

20. No. ol' Crew i .
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21. Particulars of trained crew and their ':
oualilication
lidd ."putut" sheet if crews are more than 6)

s/.
No.

Category Nane
Aailhar
Number Qualification

I Syrang

t Engine Driver

J Crew I

4 Crew 2

) Crew 3

6 . Crew 4

22. emount of fees rernittcd and mode of rmittance :

Signatttre ol owner/s-

DECLARATION

UWe.................... .""""""""""""by this dcclarstion

subscribed by me/us pursuant to and in com^pliance.with section 7 of

fU" i"rafu tvtarine fisning Regulation Act t980 99 !rere!V. 
ce(ify and

;;;;;;", I am/we 
"rJ 

thJ o*net, owncrs of thc fishing vecsel

"" " """ """" ""'above desdribed and

il i;;tuiry ;;"nd alt the provisions of ttre said Act ard Rules and

Ordcrs issued thet€ und€r and agree to abide by them'

Signature ol ttrner/s'

As wi[Es. Vwe sei my band/our hands this"""""'dat€ of"""""20"""""

Witnasss: l.
2.

Place :

Date :
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Fonru 3

lSee Rule 8 (2I
CERTIFICATE OF LICENCE OF ,

FISHING VESSEL

'8.

9.

L Name of the Vesscl

2. Number and dare of Certifrcate
of Registration

3. Number and dare of Licence

4. Period for which Licence is rssued

5. Name and addrcss of the persons ro
whom licence is issued

6. Paniculars of tlre tishing Vessel
Liccnsed

(a) t €ng.h (mrrs.)

(b) Brcadrh (mrs.)

(c) Drafr (nrrs.)

Tlpe of Vessel

Hull marcdal

Paniculan of engine

10. Firhing gear liceneed
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Base of operation

Specified area tbr which license is

issued

Number of crcw

Details of Navigational Equipments
(Tick whichever is applicable)

15. Daails of life saving appliarrces

: As prescribed in the KMFR
Acl

GPS/Echo sounder/VHF
Marine RadidSignal lighV
Signal tlag/NAVIC/AlS/
SAM'/Radar Reflector.

Life Jacket/LitbbuoY/
Radio beacon.

Signature oJ Aurhoriwd Olficcn

(Seal)

13.

14.

Place :

Date :
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CONDITIONS OF THE LICENSE
l. This license is granted subject to the provisions of the KeralaMarine. Fishing Regutation.Act, r sso i r.0' .i'igii ), 

""nl,ln" 
.,",and orders issued there unoer_

2. The lishing vessel should be operared only within the specified areafor which Licence is granted.

3. Any change in the lavout. design, capacity of the vessel should beeffected onry wirh the prior approvar of the Authorised officer.o 
3ll .in:ru: in the rype of gear licensed_sha be effected onlywlm the prior approval of the Authorised Otfrcer.

5. It shall be competent fbr the Authorised Officer or any Oflicerauthorised by hirn to enrer rhe nrrriog u"rr"i'io, ir,"l.,irpor" ormspection whether in the waters or shir.. --- ..- rert

6. This license is liable to be cancelted or suspended and the securityif any tumished shal be liable r. b" f#;il;;joi,".T.,,n o"n
I.j^31",:: to comply with rhe^conaition, *i;"J,',Jr."rl,rr, ,t". llcense has been granted.or for contravention ol. any df theprcvisions of the Kerala Marine risr,i;g iegui;;;;; inio _ *"rules or orders issued there under.

7. This licence is also liable
licence has been obtained ojt'i:-^t:I"t':1.or 

suspended if the

fact. y mlsrepresenhtion as to an essential
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:

' Date :
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Forrvr 5
(See Rule l0)

FORM FOR THE ANNUAL -" *-' "o'iift'R 

ffiffiilT' Jl,-T 
sEusBMrrrED B Y

,. 
JllT" and address of rhe applicant :(wtrn pnone number)

2. Details of fishing vessel

. Registration Number and date

Licence Number and date

Type of Fishing ionducteo

Duration of fishing days in a
single fishing uoyige 

-

Number of crew employed

3. Monthly details of the item and
welgir of- the fish caughr (if needed

. adortronal sheet should.be attached)
q. O"oit, of-the yearly sales realizarionor..the fish caught (if needed

aodlttonal sheet should be anached).

Signanrc' Ltf the upplicunt.

Enquiry Report

Place

Date

lf the

Place

Date

333382/Alr8/92.

Nane and Dcsignutiot, ol.
the Aurhorizetl Ol|icer-

Office Use

Name and Designuion ol.
rhe Entluiry Olficen

retums is refused, the reason for refirsal.
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Fbttu 6

[See Rute 12 (l )]

. APPLICATION FOR RECISTRATION OF

FI.SHINC BOAT BUILDING YARD/
RENEWAL OF REGISTRAIION

' i. N"ro" and adriress of the owner(s) :

2. Age and Date of Birth :

3. Occupation :

4. Mcibile No.

5. Aadhar Number :

(copy to be enclosed)

6. Building No. and Name of LSGI

7. Survey No. and Area of the land :

8. Ownenhip (own/lease) : Single/ Partnership

9. Particulars of r,egistration if any done :

previowly

10. Particulars of previous registration
done under this Act and rules

(a) Registration number with date :

(b) Period upto which the registration :

exrsts

(c) Due date for renewal

(d) Reason for delaY, if anY . :

I l. Particulars of fishing boat

building yard

(i) Name of the yard if anY .

(ii) Yard area (in Mr) :



t2.

13.

3l

(ut) Raw malerials storage arca
(in M'z)

(iv) No. of technical sraff

(v) No. of ski ed labours

(vi) No. of unsldllod labours

(vii) Tnc of yard

Yerrly Prrodrrction Capaciry

Foc rEoined & Mod€ of payment

Cash E DD/Chcque e Chetan El
DD/Chequc/Chelan No, :.........................
Branch:

DECLARATION

L vwe............... . !.. .L:_ r
lI-lF bv ;; ;;;"c," "d; ;pff"#JT,ii fflT
,fltr ffi"Ttrfr"tffu n"gul*i- eol r,,6'o.i-i, *,,iry
y,,u............ 

-. _. _. ::::. _ :.:-'f.l,,j:"lj;lh':ll":rfi i,ll,,flTiundersranding all rhe orovision" or rm 
-ruii 

;; irli i.ules andorders issued rhere undlr and agreed;;;:l;.;l.i.^,
2. A|so hercby deslare rhar 

"jl-,:gl and condirrons specified underl2(6Xc) and t2(6) (d) of.KMFR R"[;ili; ffi,lo auiacduring the regiscring period.

3. Also hcreby declarc tbal dre lislring boar buiHing yad is uscd onlyto coorlruct fishing vessels.

Phce:
Date :

Signature.
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Fonu 7

[,See Rule 12 (5)]

CERTIFICATE OF REGISTRATION OF
FISHING BOAT BUILDING YARD

I . Regishation No./Mark assigned :

2. Name and Address of the person/ :

persons to whom the certiticate of
registration is issued

3. Category of ownership :

4. Particulars of fishing boat
building yard

(i) Name of the yard (if any) :

(ii) Yard area (in M'l) :

(iii) Raw material storage area :

(in M'z)

(iv) Type of yard

5. Period fbr which rcgistratior is issued :

Signutura ol' tha Authorised Ollicer,

ffi;
I nhotoeralh I

lof 
the ownef 

I

Place :

Date :
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CONDITIONS OF THE CERTIFICATE OF RECISTRATION
l. Permissive sanction from rhe authorised officer for constructlon ofa new vessel should be sought by the owner.

2. Design with respect to sea worthiness and fitness should be, authenticated by a designated naval architect.

3- Fish hotd capacity in a inultiday vessel should not €xc€cd 30% ofrotal volumc of the vessel and should lau" toit"t ani titctenfacilities (in vessels with > 20 MOAL).
4. The regiskation certificare shall not be made transferrable.
5. On. exp.iry of the regir;tration the application for renewal ofr€gistration shall be subnritted 3O doys before the Aate of expiration.
6, On verification/inspcction thc certifrcate shall be produced beforethe oflicer concerned.

7. The registration is liable to be cancelled or suspended and thesecurity if any fumished shall be liable to be forfeied in whole inpan for failure to comply with the conditions sublcct to whlctr theregislration has been granted or for contraventiin oianv of theprovisions of the KMFR (Amendment) Act, 2017 or the rules/orders issued there under.

8. The registration is liable to be cancelled or suspended if theregistrarion has been obtained by misrepresehtuiion u, ,o 
"nessential fact.

9. On violadon of the conditionsr/specifications the owner of the boatbuilding yard w r be riabre to penarise or suspension/cancertatnn orthe registrarion or forfeiting of rhe securiiy a.p"rir-"1'o* ,n"
discrcrion of the adjudicating oflicer.

t35t2021
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Foru E

[See Rule 12 (6xb)l

DECLARATTON

vwa....................
subccnlbcd by ndus Flnruont to ad in co'mpliancc vith RulG | 2(6Xb) of

the Kcrda Marine Fishing Regulation Rules' 2018 do hcreby certify

end dcclrrc th.t I rrn/W€ rrc th€ owtrcdownete of thc bosl building

yrrd.............-.-..

(Entcr nrnc and addrcss of tbc tocation of thc bo.l building yard) and

0ut VWc fully undcr{atd alt thc provieioLns of lhc Act. Rules rnd Oders

i$uod rlrr€ udcr md agrccd to abidc by thcm' lt is tlso c€rrified thal

thc boor building fd ir inrcndcd for con*ruaing bootc for thc ptttpocE

ur of firhfury.

S'grr ature of Owner/*

As gitncss, l/Ve sct my hand/our handc this

dat€ of...............

Mrness : l.

!t
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FoRM l0
[See Rule 13 (c)]

ANNUAL REPORT OF FISI{ING BOAT BUILDING YARD
(FOR THE YEAR ...........)

1. Name of the yard :

2. Name and address of owner : J

3. Registration No. and mark assigned : ,

4. Details of vessels/crafts'constructed. during the year ...'..............

1

I

Place :

Date : Si17nr rure ol Aulhorised Officer.

(Scal)

z
jo

q,

ID

I
6

ot)
oE
cl ti
|-lo

3
J
-.l()

d0
tt)

+a

az's:

tt)

(l -E^

lzEe
f sgE
€ e5I
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Frxu ll
[See Rulc l? (lI

-.^APPLICATION 
FON N,EGISTRAflON OF

FISHING NET PIODUCTION UNTT/RENEIYAL

' l. Name aod addrog of thc owncr(g)' 2. Mobilc/phom No.

' 3. Agc srd Darc of Birrh

4. OocuFaioo

5. Ardhar Numbcr
(oopy lo bc onclored)

6. BuiHing No. and Name of LSGI :

7. Suvcy No. and Area of thc land

8. Ovncnhip

9. P.ni*|1n of rqieratioo if my doncpwionty

, 10. Panicubn of prcvbur rcgirrreion
oooc uo.Lr lhis Acl

(a) Rcli{nrioo Number wi$ darc

(b) Pcriod upto which rh. Fgidrdioo
crid3

(c) Duc drte for rencwel

(d) ncrroo for dolry, if my
tl. Prrti:ulen of firbing nct g.oductioo

In

. (r) NerF of rhe unit if any

(ii) Ar€a (in Mr)

Owdlasaisingle/
Prntrrrship
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(O No. of tcchaical staff

. (rD No. of skillcd labours

(v) gpe of unit

(vi) Intcnded mesh sizc to bc
Produced

' 12. . Fe. remiit€d

(SnaUf:rgc)

t ....................(in wordr)

13. Modc of poymcnr

Cash El DD/Chcrluc E Chalrn E

Branch,

DECLARAflON

I/1ve................... ....................,...by this declantion
subccribed by mc/us, punuing to and in compliance with Scction 9 A of
thc Kcrala Marine Fishing Rcgulation Act, l9E0 do hcrcby ccrtify
that I Em/We are rhe owtr€r, owncrg of thc fishing bott building
yard.................................... abovc dcsoribcd and that l/Wc fully
undcfst|trd all the pmviriors of thc said Aet and RulcE and orde$ is$od
therc undcr and agrced to abide by thcm.

8lgnaturc.

Place :

Datc :
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Fonlr 12

[&c Rulc I? (4I

CERTIFICATE OF REGISTR/,ITION

l. Number and datc of certifrcate
of rcgirtration

Rcgirtrrtion No. and mrrl msigneil

Namc rnd Addrcrs of the pcrron/r
!o whon thc ccrtifrdc of rcri&aain
ir isorcd

2.

3.

4. Cstqory of owncnhip

5. Prrriculrrc of FNpU

(r) Name of rhc unit

(ii) Arer (h Mr)

(iii) Tlpc of unir
(pmductioo cop.city)

(iv) Tlpc of fishing ncrs produccd

(v) Inteodod mcclr sizc to be
Fodnccd

6. Pcriod for whft:tr rcgirtrarior ic irsuod

Placc :

Date : Slgnaturc oJ' Authoriied Olficer.

(Se.D
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